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l:. ort ,:a =1 Aneiozni o WO, ,_-._..I».g.%_/
2, Mise Petition No.,____-_..”-._....__..----—-—-/
< 3, Contempt Petition No. A
> 4. Review Application No.. / |
Applicant (SI_o).: R. U{\MLMQ/L,, VS___Union of India & Ors
Advocate for the Applicant(s) (hcmndo
SM i M, Sllny
) d‘.vjc;atte for the Respondant Q\C—&K@K P)Wfﬂ/y\a\
1 o QQLM,;,,:e—W”Q T - Orwm.:m::hm Tribunal -
‘ Notes of fhe ?’m:* S\ R R S SR
- P _
“ .ﬂ'j.". ;.,}:,F{J:z:gti?n 5 0 {Io,rm , 3.7.20107 The Applicant initially joined as Asstt.
': i:}j ‘Fk 3;'}:5 a ] 1 Teacher in Assam Education Department. In
Mo, BL/é.(AS‘L(_S’ 2> 1966 he was placed in SSB on deputation
D“""j“'m"‘é""@‘}‘ """" " basis and joined as such on 15.7.1966. He
e ; retired on 31.5.1988. He filed an O.A. before
: B . ;  this Tribunal and vide order dated 11.2.1987
,o?' - & ) this Tribunal directed the Respondents toj .
Q&H}‘\"@’Lzﬂ C«’IW“7 : ! absorb the Applicant. The matter was taken
E\"Y WW\O\“(.&% ML up before the Hon'ble Supreme Court directed
9 ; that order of this Tribunal to absorb the
reldlcery . : Applicant would only apply only for‘ the
% ) ‘ ‘ purpose of monetary benefits. Now, the
_ W , x grievance of the Applicant is ‘that his five
s ~ years three months service prior to his
,-,, 3 r deputation has not been counted for retrial
g 0 benefits. Hence this 0.A.

f ; Contd..
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ON . 1 2

. 3.7.2007

19.9.2007
Baishya, learned Sr. C.GS.C.
reply. Llst on 5.11.07,

Heard Mr. M. Chanda learned counse! for
ihe Apphcant Mr.G.Baishya,

C.GS.C.

learned‘ Sr.

appeared ~ on  behalf of © the

‘Respondents.

Considering the issue involved in, this

w'_cgﬂsg I__ar“nr of the view that the O.A. has to be
admitted. . Admit the 0.A, Issue notice to, the

Respondents.

" Post the case or 14.8.2007. [/_/

Vice-Chairman

" Four weéks'tirhe allowed to Mr G. | )
to Hle

!

Vice-Chairman
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Nohee $ov R-2 v
05.11.2007 Mr.G.Baishyq, learned Sr.

Standing counsel for the Union of India

. & po )}xd NP NS ) undertakes to file reply statement within
h N t hor lgui’ mo-% , the next four weeks time.
ot .
9,‘-_ 24l g/eF ' “Call this matter on 06.12.2007.

% \n"\", | A // |
X Member\(A)_‘ B

No+ o W Hervved /ob/

gn K- % . 06.12.2007 No written statement has been filed' .
/(%{l‘;" ) | in this case yet.
2 o |
' ;2// S, Tt : Call this matter on 09.01.2008!
: . "7 7 owaditing  wiitten  statement  from  the -
D § e L
" Respondents. O
' . . Khushirom’ (M.R.Mohanty)
%, Member {A) Vice-Chairman
/bb/ , ‘
Wis mok llead
mo’ b - 09.01.2008 Notice sent to Respondent No.2 has
: » | come back unserved , apparently f due fto
T 0% e " incomect address supplied by the Applicant,

Mr.M.Chanda, feamed counse! appearing for
the Applicant, underickes to fumish comrect
address of the Respondent No.2 by 15.01.2008.

Issue fresh notice to the Respondent No.2

Qn the cogfﬁct address to be supplied by the
Applicant Aof the cost of the Applicant) requiring
the said Respondent No. 2 to file reply by

15.02.2008,

Contd.....
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1 09.01.2008 A ol
' - Mr. G Bclshyc, lecmed S, Stcndnng
~ counsel for the -Unioh: faf.; lnduo seeks .an
L A ~adjoumment for filing wnttenl stotemem in th1s
_ Siqb.ﬁ, el C,o)yf'f b~ ‘case. Prayeris allowed. '

o 2 - oy
motlee W; M o oenitot Call this matter on 15/02.2008 awaiting
. S N1 W ’ RN
yeterviEs e i 08 written statement from the Respondents. [+ "
no-2579 , doke N’/ °% E o

RA?’?’“/ ””‘17

"

s (Khushiram) < (M.RMohanty)
|od . Member (A) Vice-Chairman.
7\4} \_O‘ S ) Job/ ' . \
S
. ) ; .
15.02.2008 \
oL , | On the prayer of leared| ¢ . ¢
. Nolree: c/%,wf_— Ao @/,S'f.f:fw;m - pray “ne r'coupse |
: appearing for both the parties , icall this

v’ ooy~ Fo sl

64— 2 J}% reqd- A D
Ff’?"L'
(‘D//\fb 50/

matter on 21 02,2008, h

)r%ﬂ o8- DL 34 o] 08 Member#l VieeChaiman

A
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W/ 4| mod Rlod, S

21.02.2008
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for th(-: Apphcant is present. Mr.

Balshya learned  Sr.

Mr. S. Nath, learned counsel apipearmg

btandmg (,ounsei

appeanng for the Respondents wants to
file reply in this case and he pra}fs for

adjournment. Prayer is allowed.’ !

Call this matter on 11.03.2008.

|

(Khushixanli) :
‘Member{A)



=5 L \83|07F- 4

i

11.03.2008 Mr.M.Chanda learned counsel for the

®

Applicant is present. Mr. (. Baishya, learned
Sr.” Standing counsel appearing for the
Respondents department has tendered leave

T , application.
W0z ek Vel "

Call this matter on ist Apnl 2008.

N 8 0B
| AM.R.Mohanty))
Vice-Chairman
Im
01.04.2008 Heard. Judgment pronounced in
5 | : . open Court. Kept in separate sheets.
5l e o | Application is disposed of. No costs.
(5. 4+° | 5
— A ~ z :
W M&-’V (Khushiram) _ (M. R. Moi:.lanty))
PJ{: 06;/4— \ Member{A} Vice-Chairman
! / ‘ .
et A
;,, s f F Im
y
% 6”"‘



CENTRAL ADMI\TISTRATIVE TRIBUNAL ”
(:UWAHATI BENGH .
. , o
- . - 0.A. No 183 of 2007
z | DATE OF DECISION: 01.04.2008
Shri J. R Chakl av01ty
............................... Apphrant/
Mr.M.Chanda ' y
...................... ‘.....,...n,.,.”.,......v.n..u.”,..”..,....“.. Advocate for the
’ Applicant/s,
- - Versus -
UOL & OIS
................................. ; .u-..-..u.-..u........u......'.u.u...-....-Responderl.t/s .
Mr.G. Balshya Sr.C.GS.C. ' -
...................... Advocate for the
‘ Respondents

- CORAM

THE HON’BLE MR.MONORANJAN MOHANTY.VICE-CHAIRMAN
THE HON'BILLE P\HUSHIRAM ADMINISTRATIVE MEMBER,

1. Whether reporters of local newsoapers may be allowed - Yes/No -
to see the Judgment?

2. Whether to be referred to the Reporter or not? N Yes/No
3. Whether their Lordshlps wish to see the fair copy : ,
' of the Judgment? . Yes/No

ember




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.183 of 2007
" Date of Order: This the 1% Day of April, 2008.

HON’BLE MR.MONORANJAN MOHANTY, VICE-CHAIRMAN
HON’BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

Shri Jashada Ranjan Chakraborty

“SUSHAMA'’, longai Road,

P.O. & Dist-Karimganj. . ;
Assam-788712 ' Applicant

By Advocate Mr.M.Chanda, Mr.S.Nath,
Mrs. UDutta.

1. The Union of India,
Represented by the Secretary to the
Government of India, :
Ministry of Home Affairs,
New Delhi-110066

2. The Director General S.S.B,
F.H.Q East Block -V,
R-K Puram, New Deihi-110066

3. The Director, SSB
 Block-V (East)
" R.K.Puram,
- New De1h1~110065
4. The Divisional Organiser, SSB
. Shillong Division,
Shillong-793001

5. The Sr. Asstt.Director of Accounts,
Special Service Bureau (MHA)
East Block-IX, Level-VII,

R.K. Puram, New Delhi-110066,

6. The State of Assam,
Represented by the Secretary,
Department of Education, -
Dispur,Guwahati-781006 Respondents,

By Mr. G. Baishya, learned Sr.C.G.S.C. o ' .



ORDER (ORAL)
M.R.MOHANTY,V.C:

The Applicant, before joining Government of India jwas in "
services of the State Government of Assan;_ for about five years. On his
retirement, on 31.05.1998, he was not given pensionery bensfits; for
which the Applicani had approached this Tribunal in an earlier round
of litigation ‘and,only with the intervention of this Tribunal, pensionary
benefits of the Applicant was sanctioned during Febmary, 2003.
Applicant, thereafter, came to know that the entire period of service

(rendered by him in the state of Assam) were not computed for the

- purpose ‘of granting pension to him. In the aforesaid premises, the

grievances of the Applicant were raised before the Respondents by
way of filing representations. Not having got the required redressal,
the Applicant filed again,this Original Application, under Section 19
of the Administrative Tribunals Act, 1985, on 02.07.2007, seeking the
following reliefs:-

“8. 1 That the respondents be directed to refix

- the pensionery benefit and retrial benefits of
‘the applicant taking the past services of the
Applicant in the state department prior to his
deputation into reckoning and pay the
enhanced pensionery benefits and other retrial
benefits accordingly with consequential
arrears and further interests @ 1i8% per
annum on the entire amounts already paid and
to be paid w.e.f. the date on which the
applicant retired on superannuation.

8.2 That the Hon'ble Tribunal be pleased to
declare that the applicant is entitled to get
interest @ 18% per anfAum for the inordinate
delay of 5 years 4 months in making payments
of pensionery benefits and other retrial
benefits to the applicant for no fault of his.

8.3 Costs of the appli%



| Respondents.

8.4 Any other relief(s}) to which the applicant is
entitled as the Hon’ble Tribunal may deem fit
and proper.”

2. In this case, notices were directed to be issued to the -

Respondents on 03.07.2007 and, however, notices were actually '

issued on 21% August, 2007; because steps were only taken, on 20™

August, 2007( by the Applicant) for issuance of notices to the -

/ ‘

3. By filing a Petition {M.P No.35 of 2008), on 15.02.2008, the

Respondents have disclosed that “during pendency of the instant

Application the matter was administratively examined by the

Respondents authoriﬁes at SSB Head Quarter, New Delhi and,

thereafter, the authority issued the revised pension letter _dated -

14.11.2007 by the Pav & Accounts Officer, SSB, (MHA) vide which

revised pension Rs. 4921/- instead 'of -Rs.4772/— has been fixed C

alongwlith consequential retirement benefits in favour of Shri . R.

Chakravorty Ex- §.A.0.” The Respondents have placed on record, a

copy of the aforesaid letter dated 14.11.2007 as Annexure-1 to the

M.P. No.35 of 2008 ; wherein pension of the Applicant has been

revised by taking into account the period services rendered (by the
Applicant) in Government of Assam. In said M.P.No.35 of 2008, the

Respondents have prayed to dispose of the O.A for the reasons of

release of revised pension (by their letter dated 14.11.2007) ‘in

favour of the Applicant.

4, Heard Mr.M.Chanda, learned counsei appearing for the

Applicant and Mr. G. Baishya, learned Sr. Standing Counsel appearing =

for the Respondents department and perused the materials placed on

record.
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5. It is seen that the Respondents department did not grant even

~ pension to the Applicanf. until he approached this Tribunal in earlier

round of litigation/ in O.A.N0.390 of 2002 and that too after almost

- five years of his retirement. Again_, he pointed out to the Respondents

that five years of his services (to the State of Assam) were not
cbmputed for granting pen.sionery benefits. It appears that the
Respor:id_ents. did not actﬁpo"n the matter until notices (in the present
case) we;e received by them and,_ ohly thereafter, the Respondents |
revised the ‘pensidn, of the Applicant hf issuing letter dated :
14.11.2007. |

6., In i:he aforesaid pre'mi’-ses;While disposing this O.A,; anﬂ the M.A. ,
a cost of Rs.1,500/- is imposed on the. ReSp(;ndents, (to be paid to the
Applicant within a 'peri;ad of 60 day‘s. from noiv);for théy hav_e delayed

in reieasihgv pension to the Applicant without any reasonable excuse.

>
{USHIRAM) ' _ . (M.R.MOHANTY)
AMINISTRATIVE MEMBER . VICE-CHAIRMAN

LM



GUWAHA'!'I BENCH: GUWAHATT

(An application under Seclion 19 of le AduﬁnieraLife Tribunals Act, 1985) -

0.A.No. €2  peo7
Sri Jashada Ranjan Chakravarty .

Vs

Union of India and Others.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

25.11.1959-

15.06.1966

22.04.1981-

28 08.1997-

" 29.09.1997-

Applicant joined as Asstt. - Teacher in Assami Education

Depariment.

Applicani was placed under Specjal Service Bureau (3.5.B) on. . -

deputation basis and joined w.ef 15.07.66 until he retired on
superannuation on 31.05.98. '

Applicant filed a writ peﬁﬁon before the Hon'ble Gauhati High T

Court against the order unilateral repatriation, which was
eventually transferred to the learned CAT, Guwahati Bench, the

learned Tribunal vide ils judpment dated 11.02.1987, directed the | .

respondents to absorb the applicant in thP respondent deaIthnt
with immediate effect.

Respondent SSB preferred an appeal before the Hon'hle
Supreme Court against the order of the learned CAT, the Hon'ble
Supreme Court vide its judgment dated 05.02.1997 dismissed the

* appeal and upheld the order of the learned CAT. Pursuant to the

said order applicant was allowed to continue in the respondent
department and subsequently promoted to the posl: of Sub Area
Crganiser vide order dated 03.05.97 and worked for 32 yeass till he

is retired on superannuation on 31.05,1998, (Annexure-T) -

Respondent No. 3 instructed the applicant to submit his Iiensi@n
papers to Director of Accounts, Cabinet Secretariat, New Delhi.,

- {Amnexure-T)
Respondent No. 5 informed the respondent No. 3 thdt applicant is

deputationist and his pension has t¢ be bome by his parent

department and he was advised to submit his papers to the office of
the Director of Accounts, till any decision taken by the Directorate. -
( Armexure-ﬂh

jc;,g,lwwﬁa &;auzvfow CKAL&UW&J}

’ ’ a -



25.06.1998- Applicant submitted his pension papers to the Director of Public
’ Instructions, Secondary Fducation Department, Govt. of Assam,
Kahilipara, for grant of pension but to no result. (Annexure-V)

05.07.2002- Respondent No. 4 entered into unnecessary commespundences with
the parent department again sent all the relevant decuments and
Pension papers to the Govt. of Assam, Education department. ,
_ :  (Annexure-VI)
10.2.03, 25.4.03- Applicant approached this learned Tribunal through O.A. No.
390/02, respondent released his pensiotery benefits on 10.2.03, as
such the learned Tribunal vide its order dated 25.04.03 disposed
the O.A with obscrvation that the respondents authority shall
release the retrial benefits with utmost expedition without any
further delay. , (Annexure-VII and VII)

31.07.03, 12.08.03- -Pay and Accounts office of the 5.5.3 forwarded the pension ‘
. Payment order to the Central Pension ' Accounting office; New ~

Delhi, wherein applicants date of entry shown as -15.7.1966,
whereas his actual date of entry is 25.11.195¢ in the " Education .
Department, Assam. : o (Annexure-1X and X)

18.09.2003- Applicant submitted Tepresentations fo the respondent No. 5
poinling oul ihe anomalies in ihe pension paymeni order. . -
(Annexure-XI)
22.10.03, 03,12,04, 15.09.05, 27.02.06, 27.02.04, 18.11.05- Applicant submilled *
Tepresentations regarding his permanent absorption in the
respondent department and the settlement. of his retrial .
bmeﬁ&, but the respondents adhered to their carlicr stand.
(Annexure-Xil series and X1i! series)

Hence this Original Application,
PRAYERS .

L That the respondents he directed to ra-fix the pensionery henefit and -
retrial benefits of the applicant ta}qng the past services of the appﬁcént'm

the state department ;pn'ur to his. deputation into reckoning and pay -the ‘-
enhanced pensionery heﬁ-eﬁts‘and other ?e.tr‘i‘a‘l heneﬁtsac;q{(-i;r;gly'!&itg 'r

: c-;msequential arrears and furthef:intérests | @18 % p.a."oii the enhre-
amounts already paid and to be paid rw.e..f the date on which -tlié\ap'}“ﬂic&;lt .

retired on superannuation

j C’ 8[\0,0&:\ 6-\)(%‘5 Oia th{(.w{/ ""'4
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That the Hon'ble Tribunal be pleased to dedare that the applicant is

entitled lo gel inlerest @ 18% Per annum for the inordinale delay of 5

years 4 months in making payments of pensionery benefits and other -

. retrial benefits to the applicant for no fault of his.

Costs of the application.”

Any other relief (s) to which the ap"hcar.t is enhtled as the ‘-Io ‘ble

Tribunal may deem fit and prope:r.,,,i | ="
\ T

tn

<During pendencv of the apphcauon the apnhcant prays for the followmg-

intorim relief: -

Thai pendency of this application shall not be a bar o the respondents for

consiclering the representation of the applicant and the prayers sought for."

Skl

2v

o

fosheude Rewfour Gmnﬁwwj |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

®

(An application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case O.A.No._ 82> f2007
Shri. Jashada Ranjan Chakraborty. : Appljcaﬁt.
-Versus-
Union of India & Ors. : Respondenis. '
\ . INDEX
Sl No. | Annexure Particulars Page I\lo.
1 — Application 7= 1 4
2. - Verification ~ 1S -
3. I | Copy of order dated 15.05. 1966 - 16~
4, | Copv of Supreme Court's order dated 05,02.1997 |12~ 1§ .
5. i Copy of the memorandum dated 28.08. 1997 PR I
6. v Conv of the latter dated 29.09.1997 | o~ 20~
’ V. jlopyol nefelner daled 25.061998 ~  ~7 T (1 ~22 e
8. VI. | Copy of the letter dated 05.07.2002 N B & S
9. Vil Copy of the letter dated 10.02.2003 - 25~ | .
10. Vil Copy of the Hon'ble Tribunal’s order did. 25.4. 00 | 26 ~2F |
11. X Copy of the pension payment letter dated | 28~ 33
31.07.03. _
12. X Copy of authorization letter dated 1 08.2003. s EAl B
13. X1 Copv of the representation dated 18.09.2003. |25-36.] ..
i4. X Copy of the' representutions dated 22.10.03, ,55? _ ‘«_]_9_,
(Series) | 03.12.04, 15.09.05 and 27.02.06. ' :
i5. XTI Copy of letters of dated 27.02.04 and 18. 11 05. 43~ 44
(Series) ‘
Filed By:

Date:- O2L.07. 07

s 5[0 shado. @audm\ @W ruwamﬁ}

. -Advocate

L
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IN THE CENTRAL ADMINIST RATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

- {Anapplication under Section 19 of the Adminisiralive Teibunals Act, 1985)

Filed VY

OANo_ 18>  pooy

- BETWEEN:
Shri j'ash'ddaRm_lian Chakraborty.

“"SUSHAMA”, Longai Road.
P.O & Dist- Karimganyj.-
 Assam-788712.

...... Applicant.
_~AND-

1 The Union of India,
Represented by the Secretary to the | .
Government of India, :
Ministry of Home Affairs,
New Delhi-110066.

-

AN

*2. - The Director Genefal of Security, e- ﬁ A .\ 4 YCAL 5.5.8 7
South Block, | She Dived O;; 0} e -
New Dethi-110001. F.H-Q. e Dethi - Hoo 66

. ' Rl paky e,

3. The Director, SSB . ot bor
Block-V (East) N Jeorsaned G oe ehe- s
R.K. Puram, k M"?M e )E' oy;wn Covr elay
New Delhi-110066. Sdoers o P 2 (o o

RIS

olj08d). |
4. The Divisional Organiser, SSB, doked 9 l !

‘Shillong Division, | /%\?\\Q& : 3. \—b ). ,:,.\\.' |
ko' . .

Shifliong-793001.

5. The Sr. Asstt. Director of Acwunts,
' Special Service Bureau (MHA)
East Block-IX, Level- VI,

R.K. Puram, New Delhi-110066.
- Lt

The Slaie of Assam,
Represented by the Secretary,
Depariment of Educaiion,
Dispur, Guwahati- 781006,

o

 vesevone Respondents.,

N

 oshadn Rusg Grsnsvany



DETAILS OF THE APPLICATION

1. Particulars of the order (s) against which this application is made:

This application is made not against any particular order but against
wrong calculation of length of service and inordinate delay in making
payment of pensionery benefits to the aPpﬁcant Which after 5 years and 3
months of his retirement, mthout any valid reason cau'ﬂ_ng huge financial -
loss to the applicant and against non-consideration of the applicant’s
claim for less payment of pension amount and interest accrued on the
pension amounts for 5 years 3 months durmg which the said mt_mpy havo

e

been unlawfully retained by the respondénts.

2. furisdiction of the Tribunal:
The applicant declares that the S‘\lbj&\.t matter of this application is well

within the jurisdiction of this Hor’ ble Tribunal.

3. 'Limii”ai"ioﬁ:

The applicant further declares that this application is filed within the
limitation prescribed under Section- 21 of the Administrative Tribunals
Act’ 1985.

4,  Facts of the case:

41  That the applicant is a citizen of Indiz and a3 such he is entitled 1o all the
L P as 4 L 7 L e e .
rights, protections and privileges as guaranteed under the Constitution of

India.

4.2  Thal lhe applicanl inilially ;omed as Assil. Teacner in ihe. Assam
Hdncation Department on 25.11. 1959, subsequent_v bm services were :
placed under Spedial Service Burcau ($.8.8) in the Ministry of Homc
Aifairs on deputation basis vide order No. 235 dated 15.06.1966 issued by'

the Govt. of Assam and he joined in the dep11t__. post w.ef15.07.196 as . -

3059 o &ualm\ Gwammé




Cirde Organiser. He had since been continuing in the said department
unlil he relired on Superannuation on 31.05.1998, as Sub-Area Dkgaxﬁser, a

post to which he was promoted on (03.09.1997.

{Copy of the order dated 15.06.1966 is annexed hereto

as Anncxure-I).

That while serving under deputation, the Special Service Bureau (S.S.R), the

borrowing departnient unilatetally repateiated the applicant back to his.

parent department on 22.04.1981. The applicant agitated against the order

‘of repatriation and filed writ petition under C.R. No. 188 of 1981 in the

Gauhati High Court, which was eventually iansferred lo the Hon'ble

Central Administrative Tribunal (CAT), Guwahati Bench under G.C. No.

314 of 1986. The Hon'hle CAT vide ite order dated 11.02,1987 in G.C No,

314/1986 disposed of the case directing the respondent depariment to

.pexmanenﬂy absorb the applicant in the respondent department with

immediate effect. The respondent deptt. preferred appeal hefore the
Hon'ble Supreme Court against the said order of the learned CAT which

was registered as Civil Appeal No. 1877/88. The Hon'ble Supreme Court

vide its order dated 05.02.1997 in C.A. No. 1877/88 dismissed the appeal

and upheld the order of the learned CAT, Guwahati Bench, with the

modification that the order of the Tribunal that the respondent (applicant
herein) should he absorbed in tha department will apply only in so far
monetary benefits to the respondent (this applicant) aré concerned but with

regard to his promotion it will be considered by the i)rorrmtion Committee

if he is found fit and snitable. Pursuant to the said orders, the apnlicant was

allowed to continue in the respondent department and was subsequently b

promoted to the post of Sub Area Organiser vide order dated 03.09.1997
and worked as such till his rétizement_ Having setved about 32 vears in the
respondent department, the applicant retired on superanuation on

31.05.1998



(Copy of the Hon'ble Supreme Court's order dated

4.4 That following his retirerhent on superannuation after serving for long 32
years in the respondent dc;;artﬂmnt, the applicant was cntiﬂéd to got all hig
retial benefiis including pensionery benefii, as per normal’ ruies.. '-
Accordingly, vide memorandum dated 28.08.1997, the office of the’
respondent No. 3 instructed the applicant to submit his pension papers to

e

Direcior of Accounis, Cabinei Secreiariai, New Delhi.

(A Copy of the memorandum dated 28.08.1997 is

enclosed as Annexure-IID).

4.5 That in response to the memorandum aforesaid, the respondent No. 5 vide
his letter No, GE ’I/A,/ 267/1094-98 dated 29.09.1997 informed the
respondent No. 3 that the applicant being a deputationist, his Lability of
pension has to be borne by his parent department and that the position
would be different if he is perr_h_a_nen_ﬂy absorbed in the :mPondont
department. As such it was commumicated that the applicant be advised
not to submit his pension papers to the office of the Director of Accounts
il any decision regarding his permanent absénption-is taken by the -

Directorate.

(Copy of the letter dated 29.09.1997 i¢ ammexed heroto and

marked as Annexure-IvV), —

That thereafter the applicant submitted his pension papers on 07.04.1998

g&n
an

through the Sub Area Organiser, Kailashar. But the office of the respondent
Ne. 4, vide it's letter No. E.1/9-2/51)/ 6912-17 dated 25.06.1998 forwarded
all the pension papers in tespect of the applicant to the Director of Public

Instructions, Secondary Education Deparument, Govl of Assam,
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Kahilipara, Cuwahati asking the parent department of the applicant to
arrange for g,rc'mi of pension of Lhe applicant. Thus, afler exlracting the
- services of the applicani fo?_ long 32 years, the respondent dep;artment
necither confirmed anything about the sta_tﬁs of the applicant nor mdmed to,
settle his retrial benefils and shifled lhe liability to the parenl deparunent in :

an illegal manner.
. (Copy of letter dated 25.06.1998 is annexed
hereto as AnnexﬁiﬁV).

Thai thereafier, ihe respondent deparimeni in a bid io shifi their

responsibility. entered into unnecessary "correlspondences with the pai'ent
department of the applicant i.e the Govt. of Assarn (;zmtending that the
liability of the pension including the gratuity in respect of the applicant
should be borne byrthe Govt. to which the ap};licant permanently belongs
to at the time of retirement. Thus the respondent department sought to
disown the applicant as its employee on the plea that he was on deputation
in the respondent department but belonés to the Govt. of Assam.
Accordingly, 'the‘ office of the respondent I,\”!O.LA again sent all the.relevant

. documenis and pension papers of the appii(‘;_ant to the Govt.. of Assam, = -
- Department of Education vide letter No. E.1/9-2/SD/2251-52 dated

05.07.2002. 1t is relevant to mention here that even after 32 years of his

rendering service in the respondent K department, the respondent

 department surprisingly claims that the applicant was a deputationist and

not halonging to the respondent departmenté Had it been so, then how the
respondent department in the capatify of a 'sd‘l‘(“ii_aﬂcd bonowingwdépuri:mcnt
could release the applicant on suparaiunuation without repaﬁ'iatjng him

“back to his parent department prior to ?ms$ superannuation which is

dcmc.ﬁhuy procedure of deputation servicé and when the respondents
contend that the applicant belonged to the parent department. It is not
understood as to how the employee of the letind;'ng depé.rmxent could be

sent on retirement by the borrowing dede:n{mt and then disowning the

Joshodks Rauﬂav\ ’anu(navmé‘
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Liability of his retrial benefits, whick is opposed to all canmons of law in the

service jurisprudence, | _
~ (Copy of the letter dated 05.07.2002 is marked

- as Aancxure- VI). -

That being aggrieved due to nen payment of his retrial benefits, the

applicanl approached this Hon'ble Tribunal through O.A.No. 390 of 2002

for his relief. Thereafter, the respondent department decided to release the

pensionery benefits of thc applicant which is cvident from the letter No,
E1/9-2/ED/03/_ dated 10.02.2003 issued by ihe Dy. Iﬁspeﬂlbf General,
Mazatfarpur. Subsequently, this Hon'ble Tribunal vide its order dated

25.04.2003, disposed-of the QO.A. No. 390/ 2002 with the observation that it

would not be appropriate to pass any order at this stage since the authority |
has already taken steps for releasing the retrial benefits to the applicant and
with further observation that the respondents authority shall reloase the -

retrial benefits with utmost expedition without any further delay.

Copy of the lettér dated 10.02.2003 and learned -
Tribunal’s order dated 25.04.2003 are armexed hereto

as Annexnre-VH and VITI) -

That pursuant to the above decisions, the pay and Accounts office of the- -

SS.B forwarded the pension payment order in response of the applicant to

the Central Pension Accounting Office, New Delhi vide letter No. PN.

(S5B)/2130/SUPN/2289-92 dated 31.07.2003. The Central Pension

Accounting Office in turn, sent the payment authorization letter to the State

Bank of India, Rdnmgam vide authority letter No. 2530/0306617/390567 .. ,

dated 12.08.2003 for making payments to the applicant. .

(Copy of the letter dated 31.07.03 and dated 12.08.03

are annexed hereto and marked as Annexure-IX and

X respedtively).

?id | g;(@%mﬁwmwm—l;
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410 That the applicant fnost respectfully begs to state that in the pension
payuent order aforesaid, the applicants dale of enlry into the service has . |
heen erroneously shown as 15.07.1966 and accordingly the total length nf- -
service has been shown as 31 years 10 months 17 days, thus resulting into

| payment of reduced pension amount lo Lhe applicant. It is relevant 1o
. mention here that the date 15.07.1966 is the date on which the appﬁcanf
joined of entry into Covt. Service is 25.11.1959 when he joined in the
education department of the Govt. of Assam and in conﬁnt;ation to that
only he joined on deputation in the SSB on 15.07.1966, As such he served
continuously in the State of Assam and thereafter in the SSB from
+ 25.11.1959 till his sum@mﬁm on 31.05.i998 and accordingly his total ‘
1P:ngth of service comes to ’%8 yvears 6 months 5 dave and not 31 years lﬂ )
months 17 days as shown in the pension puymant order, which was

erroneous and not in accordance with the pension rules. :

411 That in view of situation Stated above, the applicant submittd -.
| representation on 18.09.2003 to the respondent No, 5 pointing out the
anomalies in the pension payment order and prayed for corrections
thereto and issuance of necessary orders. in) respect of his pensionery
benefit. | |
(Copy of representation dated 18.09.2003 is

annexed hereto and marked as Annexure-XT).

412 That the applicant most respectfully begs to submit that the indecision
and illegal action of the respondent deparhhmt in deciding the status of
the applicant led to mord_nate delay in pavm ent of pmsmnerv anPﬁt to
the applicant and resulted mto erroneoua—iompamhcn of the" p&smn _
amount vis-a-vis length of bt:IVlLe etc. It is re.levant to mention here that .~ ]
out of a total length of more than 38 years of his service, the apphcant

served for about 32 years in the respondent department ‘But even

~thereafter the respondents ‘did not tdke any action for - permanent.

67;) Sk Resfous Cho wva}



absorption of the applicaﬁ in the department and treated the aPPh\.EiIIL as

a depulationist in the respondem deparunenL The respondent iherefore :
denied to pay pensmnery ‘benefit and other retna_l benefits to the app_zcant
on the plea that the same canmot be paid to a deputationist unless he is
permanentiy absorbed. Evenluaily they paid the relrial benefils and

ionery benefit through a reduced amount, to the apchant whlch

lmphes that the appnc.mt had been pormancntly abaorbcd in the
respondent department prior to granting of his pensionery beneﬁt etc. But
even in spite of that the respondents maintain that the applicant is not a
permanent employee in the respondent department and as such the
period of his continuous service undér the Govt. of Assam prior to his
_deputation to- the respnndmt d@partmpnt have not been taken into
calculation for the purpose of pension, thereb_y reducing to total length of
his service and pension amount, which is inconsistent with the pleas of . |
respondents themselves and violative of thP G =Qvt. pension mles “The ; ;
apphca.m submitted repreoentahcns time and again regarding his
permanent absorpuon vis-a-vis his status in the respondent department ,
and settlement of his retrial benefits, but the respondents adhered to- thp:ir o
usual earlier stand and refused the permanent absorption of the applicant

in the respondent department. Some of the representations submitted by

the applicant and letter of denial issued by the reqpondents are annexed

hereto for kind perus“d of the Hon'ble Tribunal

(Copy of reﬂreqertatwm dated 22.10.03, 03.1 2M,
15.09.05, 27.02.06 arc annexed hereto us Annexare-X31 |
(Series) and the letters dated 27.02.04 and 18.11.05 are |

annexed hereto as Amgexum—XHI {Series). :

4.13 That the applicant further begs to eubnut that the ult!mate grantmo of e
pension to the applicant b the respondcnts leads to the inds: apa‘bk

conclusion that Lhe apphcanl was pemm1enl.1y absorbed” in Lhe LT

jc Shonds Reegen lrounonanl;



respondent department prior to gtantmg of his pension since the |
respondents themseives pleaded earlier that pension could not be granted
unless the applicant is permanently ahsorbed in the respondent
department, Now since he has been granting pensionery benefit by the
respondent department, (e applicant’ is deemed lo have been
permanently absorbed by the said department which was a condition
precedent made by them. This gains support from the fact that the
Hon'ble Tribunal vide its judgment and order dated 11.02.1987 in G.C.
No. 314/1986 quaehpd the order of repatriation of the app_lca_nt to his
parent department and directed the respondents to_absorb ﬂ‘e applicant

permanently with ammed:ate effect. The appeal preferred by the

rpepnndpntﬂ against the said }ndgmpnt was also d_qzmequ hv tho
‘ﬁ—&‘——-___—_
Supreme Court vide jts order dated 05.02. 1997 (Annexure-I) and the o

judgment dated 11. 02.1987 of the CAT was upheld Pursuant to those

orders only, the app]_lrant was allowed to continue in the rMpnndPnf

department till his retirement on superannuation. As such it attained
finality and thereafter the respondents have no ground to plead that the
applicant has not been absorbed in their department nor they have any

right to deny the payment of pensionery benefits and other retrial benefits
to the applicant for more than 5 (five) years after his retirement which
they did arbitrarily and itlegally vmlahng the orders of this Tribunal and
the Apex Court. Therefore, the inordinate delay in releasing the
pensionery benefit dmi  other retnai benefits to the applicant is attnbutdble
to the respondents mﬂy which was for no fault of the applicant and as
such it attracts penal mterests on the amounts for the entire penod of
delay,

414 That the matter of permancent _absorption  of ﬂ'lL applicant in thc_
respondent department having been decided matter as stated above, it is *
an inescapable conclusion that_the applicant was not a deputationist but

permanent employee in the respondent department at the time of his

W Q’UA&CIAA Chavrnar aat,
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supcrannuation, more so when he was never repatriated to his parent

department and he had rendered continuous service for 32 years in the

respondent department. The next question therefore is the computation of
his pmsiéﬁcl'y benefits. It is the scitled position of law that when a

depulalionist is absorbed in the borrowing department, his past

-continuous service in his pé:ent departme.nt-haq to be reckoned for the

purposc of computation of his total length of service and the calculations

 of retrial benefits be made on that basis. But in the mstant case, the
respondents have Prrnnmuslv counted: only the pmod of service wh_rh "

- the applicant rendered in the respondent depar!:ment and have excluded =
.the period of his service in the parent department prior to his deputation "; a
while calculating his retrial henefits. C ompmmnﬂv his - total length. nf L

jsexvice has been wrongly compotnded 31 years 10 months 17 days wlugh

ought to have been 38 years 6 months 5 days since he had had joined in .~

the Government service in hls parent department on 25.11.1959 and
retired from the respondent department ‘on 31.05.1998. Such wrong
calculation of his total length of service, the applicant has been pmd a
reduced amount of pensionery benefit and other retrial benefits and as
such the same have to be refixed and the difference of amounts including
arrears have to be paid with interest to the applicant, which the applicant
is legitimately entitled to. -

That due to reduced payment of pensionerv benefit and other retna]
henefits and due to inordinate delay in ‘making the payments to the

.applicant for no fault of his, the applicant "has’ been suffering l'lLdV_y
 financial loss. Therefore finding no other altemauve, the - apphcant is .

approachmg this Hon'ble Tribunal for protection of his logltzmatn rights

' and itis a ﬁt case for the Horn'ble lnbunal to interfere with and to prou_ct ) |
the rights and interests of the applicant d1rect|ng the respondems 80 refix .

the pensionery amount and other retrial benefits of the applicant taking
his det services in his parent department. into ru.Lomng and make

j’o&ka,:(’& Rcwz}om Ohovienowan Z,'



| payments accordingly with arrear and other LOI\SCuni'itial benefits along
wilh inlerests @ 18 % per anaum on all amounts paud so far and so on
wef the date on whw_h the applicant retired from service on

supcrannuation. |

. 416 at this application is madc bona ﬁdc and for the cause of justce.

5. Grounds for relief (s) with i_egl provisions:

51  For that, the apnhcant was mmaﬂv taken on deputauon in the respondent
department and was made to render his services for long 32 years ih the

respondent depa:tmem from where he retired on superannuation.. -

For thai, the Hon ble CAT, Guwahati Beach liudbheu. the order of

o
ra

repatriation of the apphcant to his parent department and directed the .
respondents to absorh the applicant permanently with immediate effect in -
new of his long services in the respondent department. The said order of
the Tribunal was upheld by the Hon'ble Supreme Lourt and as such it

attained finality.

t : :
5.3 For that, the applicant became the permanent employee of the respondent
department in all fitness of the thin ings and accordingly he was made to

continue in  the = respondent department till his retirement on X

qunerannuahon

5.4  For that, the respondents do not have any right to delay the payment of
pnnsmmry benefits fo the aﬂphcapt by more than of § years on the ﬂlea
thal the applicant does not belong o their ue;parhneni wheii me,umdef
has earlier been decided by this Hon'ble Tribunal and the Apex Court. As’

- such this inordinate delav in payment attracte penal interest which the

respordents are liable io pay.

jﬂSRAaﬁa R@zf’w G‘WW""&
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For that, while calculating the total length of service in respect of the

applicant, the respondenls have excluded the past services of Lhe

applicant which he rendered in the- state department prior to his

deputation thereby reducing his pensioriery  benefit and other retrial

benelils which is violative of the settled posilion of Iaw. As such this has

to be re-fixed and

the applicant is entitled for enhanced retrial benefits.

and pensioncry benefit with comsequential arrcar and interests thercon. -

For that, the inordinate delay in payment of pensionery ber nefit and

erroneous caiculaiions thereon resulimg inio less payment io ihe dpphuinl

is far no fault of t.he applicant and are atmbutable to the resnondents

For that, the dpphmnt made prayers to the respundentb tur tlmely o

payment of his retrial henefits and re-fixation of his pensionery hﬂneﬁte B

ctc. but with no results

applicani has been

F iy tx"iuf, tht: action

For that, due to loss payment and late payment of ‘us retrial benefits the

suffering 1 L\eavy financial loss.

of the i‘éapunut:i‘li’s resulting into less payment and late

payment of the pensionery benefit and other. retrial benefits to the ©

applicant is a_rhzi:azv malafide, Lraf air, 11190&! onnosed_ to the directions of s

this Tribunal and the Apex \..(_)ﬁIt and violative of the principles of natural

' jusuce.

Details of remedie

s exhausted.

Thai the applicani declares thal he has exhausied ali e remedies
avallabie to and there is no other alternative remedy than to file this

~application.

Matters not nrovip

usly filed or pending with any other Court.

The applicant further declares that he had not” p_rcw ously f:ded any

application, Wril P

\

elilion or Suil before any Court or any other Authority.
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or any other Bench of the Tribunal regarding the subject matter of this
applicalion nor any such apphcauon, Writ Pelition or Suil is pendmo,

before any of them.

8. Relief (s} sought for:

Under the facts and circumstances stated above, the applicant humbly -

- prays that xou; Lords}ups'bcplcuscd to admit this application, call forthe © )
. records of the case and issue notice to the respondents to show causeas to * '
- why the relief (s} sought for in this s application shall ﬂo* be granted and on* -
perusal of f the records and after hearing the partics on the ciuse or causes

———thal may_be shown, be pleased to grant the follqwmg relief(s): .-

-

‘81 Thal the respondents be directed o refix the pensionery benefil and retcial

henefits of the applicant taking the past services of the applicant in the

state department prim to his deputation into reckoning and pay the

enhanced pensxonery benefils and other relrial benehls aucordmgly with

=~

tnmeqnentia_ arrears and further mterectq @ 18 % per annum on the

"n‘c.:c amocunts als ady paid and to be paid w.c.f the date on Whlch the

appucanl retired on superannuation, "

El

o
N

That the Hon'ble Tribunal be ‘Pleased to declare that the applicant is , -
entitled to get interest @ 18% Per annum for the inordinate delay of 5 -
ears 4 months in ‘making p2yments of pensionery benefite and other «

creirial benefits to the applicant for no fault of his

/ 8.3  Cosis of the application.

84 Any other relief (s) to which the applicant is entiied as fhe Hon'ble

N

Tribunal may deem fit and proper.

9, Inlerim order prayed for;

During pendency of the apphratmn the applicant prays for the follonn'_ﬁg

interim relief -

jﬂsjr)vewﬁa &u%w/\ @\ovxnouwmé .
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Tha Fmdency of this application shall not be a bar to the ICBPG"idCIItS for

- conmdermg of the reliefs sought ior herein above
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YERIFICATION

I, Shei Jashada Ranjan Chakeaboily, resident of “SUSHAMA”, Longai
Road, P.O & Dist- Karimganj, Assam-788712, applicant in the instant
original application do herebg verify that the statements made in
Paragraph 1 io 4 and 6 lo 12 are Ltue lo my knowledge and those made in
Paragraph 5 are true to my legal advice and | have not su?pressed any

material fact.

And 1 sign this verification on this the 15t day of - :LU«L‘»A 2007,

| jfo_dfvaeﬂa Rf-wa:w Chotd naevoaly’
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IH THR SUPFRFME COURT OF INDIA ANNEXUQE -__7_7
CIVIL APPELLATE JURISDICTIONR . -
CLYIL ARPEAL _NO,1877/88 i
155687
IS RY
U.0.1. and ors. ++Appellants
_ va,
Joshada Banjan Chakravarty + «Respondent

Q 8B D E R

¥e heard counszel.

[n the peculiar facte and clircuastances
of the cas , we nre not lnclit®hd Lo go into the

deteaila of the matter.

The vrespondent was sent on deputation to
3.3.B. as early &=z on 15.8.43. He has been

continuing in the sald "Department™ alnce then.

The Screening Commlittee was formed only in 1976

and t was daclded on 7.3.19717 that the

respondent should be repatriated to the parent

Department. The rcpetriation was atayed by

e aad s

| courtf!qugcr from time to time, Finally, the.

Central Adainistrative Tribunal, Gauhatl Bench,

3§&\§;§Y by order dated 11.2.87, passed an order quashing
};ﬁd the order of repatriation and directed the
appellants to absorb the reapondent in the

"Departeent” with ilmmcdliate efferct.
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The respondent has got on!y'n year or a
little more to retire. In the peculiar facta of

thia cage, ¥e are of the view that the reapondent
PR ~ WM

nhould be perlltted to contxnue in tho Depnrtnent

ca . R S RSP

- 3.9, B.‘ tilt hlm retlrnnent. The order of the

Tribunal that the respondent ahould be ah-oﬁbcd

In the Depnrtnent will apply only lnao{nr an

monetary benofitg to the ronpondcnt are

. PP sl diIE. b JPK 3 VLAY - e cu e A e . ..
- LR T T S - uuha- - -

coH;erned. Hlth regard to pronotion. the case of

s S

the reepondant wlill e  conalidered by the
. P?o-otlon Comslttee ¢nd only i€ he {e found it
and suitable by the Coenittes,  he will be
entitled to thke benefits relating thereto.

Subject to this wodification, the appaanl grhall
e et DU e

stand disnissed wkth no order as to cosats, We

T Mm .

Bake it clear that this decision ahall not be a-

precedent in other ceses.

\
“

.c.caoo.on.c--o.ou.oJ-

[ K.8. PARIPOORNAN ]

lll..".l.i.n.o.coo..Jl

[ 8.P. KURDUKAR ]

B. Delh{,
February 5, 1997
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Dated the 20th August 1997.

MEMORANDUM

cefarons~ Shyl J.R. Chakraborty, cirzcie groonic v,
PAathimriceeil, Shildong bivicizsy lmoirr Tha. po(r) oS on/onn ’
Gotrd 5.0l.07 suckiyy clopification wivtivir he will get pemnsion
{mam the central Govt. 6r from his parent deparfﬂmnf.

2. In +his connectian 5t i: intimated that Shri g.R. ©
chakraboxrty hnz bheen allewed to coniinur In SSB till Wis
supgrannuation i,e. 31,5,98 vide erder N+ L7,/88B/a2,/83(2) Vol.
17 dagted 16.7.97. Therefore, g is te nuw sulanli liis pengion
papers to Diurctor of Accounts, Ceh. Sectt. New Delnl. He may
please be informed accovdingly. Shrl J.R. Chékvébsrty, ¢.o-
mgy 3lse pleaSe be pdviged to make his gpplicatiens only

though propev channal.

Sd/~ (KARAN Si NGH)
ASSIGFANT DIRECTOR(EA),

we
LAviasisnd gronnincyg

L v piVa i,

Srey e 1w [
RS N
Uircaior of accwuncs, Cnbe Gtcud. , East BleCk 1X,
il 07, urtn, e pollide 03 '
Asmigtany dircctar (L),
- . . - DRy a L. LR e ; =)
TSt 1o el Ol 0y 15370 daced 10.2.274

N .
PP R
BT - - - . R B Liemr, L e . ) . 4.
PR BV A RN S PR R AT DA PP TNRSRE R N S S A Coneuny, 1o
Lofm ey b, el et i ot Toa plande .

S/ (1 0e Comuziad) .

soctig of Milmer, Uity

&aﬁ Shillong Diviaien, Ohidllerija.

LRy T T T T T TT S s T T T
0 ;/"\’- _)f ‘ ,/- Da\.f.-’d, The | / "//’ Al g /
T :
J L} . . - . ~ . .
| ° ¢ < gopy Forunrded o shri J.p, Choleshoriy, Seb-nres
¢ ornsnbeor,aon, reiledhabor, oripurn borchy,

Za Yhm aren urgaricer,Son, rrijpuar?, agarvala- 720001,
Coa Lofarmation plrese, ¥y 0
3 L.l ¢
P VNI [
Alea Qraanlsci, 30il,
achar @0 ¥oshiyure
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Ffgdser wiaarsrd !
CABINET SECREFARINAT '-—'! Y
mulaa Aar FRvs. ANNE)(URE -
OFFICE OF THE DIRECTOR OFF ACCOUNTS
o
dfiree WP A olx
CABINET SECRETARIAT ,-)LQ
yel! ulg-9, WUS-7 9 A
liant {iLock No. IX, Luver-7 .
TR FWH TR
R K. Puram
" .o O -~ 'ffw'ﬂ‘
Nu. GE I/l.*/?-b?/l\r‘?‘q =14 New Delhe-66 the
The Asgsct THlreceor (I'A)
359 jdre. rin eecbaai, .
sub : Extennlon of deputztlon poried of Sh, JR Chakraborty, ¢ ° 1.

Stir,

Y mn LO fnvite a referenca o y ur Memorandam ol &0 /S0 Of

T4/ :=232% CL, 20.d. 4T, adaresaed to DO Shilloug v, wioh o Cuy
to this office, '

Tn thig connaction 1t in ntated that talmx a daputat lonist " en
558 from Aseam Govi, pénsionary benetits, of Sh, JR ThaNrs.orty a8re to
e flnallred by his parent depet. Since tte liatiliivy for pension 38
vorne by Lheparent deptt. to which-the géficax.pagsaneatly balongs.
The poasition will howgvar be ditfarent i€ be in permananciy absorb ed

in 8s8. . o -
the of ficial may not Le advised to submit his pensgion

e €111 eany decislon regerding his pawmansnt pbsorp
g t/SSB/SA/AZ/66(14) /2055 4t

Accordingly.
paperg to tois of i
tion vy staced In your offlce O No.

29.5.,97 is tawen by voul [ teoe,
yours fathfu (i y

AY) ! . .
w ( R Y '
: N LGIT IR ST

" 788724.

Copv fur folormction and n-Qeaiary actiin to -
1. D Jnilloay @ dvision, .. 0 wilklong,
2, sh, Ja Crakrabort -, v =@ Faccarkandl, Nlstt, Hocimgeng, . Gonn

3, Tae Tiiector of JGoco-dary ducatlon, Khillipoga, viwiiaely 10,
¥

4. para Co;ny.

N
Al Tav.

R T T T AR IO R S
“t
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Tne Director of Public Instructions,
Eois 0 Sec-ondary Ed’ucatwn Department
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f Aontial Omlor £.>°‘~‘4, i ‘.”' ( $)Y2T05Y datad 11.0.00
"a’(mfw cnalasmi), e £ol quw docudents ove anelisal .
wrawith; Lo Lavdur, 01‘ granting pensian’ to Si‘ui deBe,. .-
’n traloriy, feacher-of Govi. Asgam who was on deputa tlonin
SB. ‘GOVEe vnf Indsa, nnJ ret‘imd from Ser‘vice on 3'?.5 98 due
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- | An ex 'rly cbnfimiation w11l bo highly

uppmciat“da SRRy _ -
Pleese s.clmowledﬁe mcalpt. T i :

(m:) S LS T

: ,\roa Organiac (Adm).
‘u_lla.‘z; Divict onosrp.llo:.c. :

' ‘h "‘Rm m.rocto nf Accounts, Cabinet uaott., '

“'f**“'"‘% East Block lio. m. Lowvol 7, Re.KoPuran, lHow
r Delhi. -« 410050 Jor mm::m%mn ploa.._e.

; Zo The Joint Daput; Director (EA), 353 Dte.,

3 .fi; -' " ..« East Block Ho. (( RelePura, lew Delhi S :

' 1‘&0066 for information yloasa Wwerate thatir | = :
L lotter Noo le/.} B/AZ/G ) II-"TIG du.'l o

18060980 : - - ’

.;5- Tm Area Orgnni:xer, .m) Ag:wtala 'I.‘riw.m

lu_ t..nts Oﬂ‘icar, 43D ulLU.lO"lg. .

| "'.am-:. JiR. Chakraborty, ax- SAO, PSUsHAMA 8 0 L .
.. Longal Road, .4 1)13% M!‘mwn.j, iscam . | o
Pin 76871 : 4

, ...
R

e o e 2 T

.
, .’:

. - "‘.' .'.; . ', .

BRI TR e

(\
Aron U‘mmiso (Admn)., : I -
Shillong Division, Shillong. !
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o pd ey 1 ' .
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/Qg - o ”"""“;
- . - Goverment of India. - Wb
. - . Ministry of Home Affxm, A NNEXURE-N]

o 4 | Office of the Divisional Organiser,SSB, ./
oA Shillong Division,Shillong-793001.

: - . TH .
No, £ 9250228 L DATED:- 0577 JULY 22002

To,
The, Director of Secondary Education,
Ansam, Kahilipara, Guwahat-19.

Suh:- Grant of pension to SH Jasuda. Ranjan Chakraborty (Retd. SAQ) EX-
Asst.  Teacher on Deputation In SSB '

Ref:- Government O Assam, Foucational Department Tar. No. .
AAP/PEN/15/98/22 DATED 11.6.02 AND NO. AAP/PEN/IS/98/22
DATED 13.12.2001
SIR,

Please refer to vour letter No. cited above in connection with Grant of Pension 10 SH.
JR.Chakraborty { retired Sub Arca Organiser, SSB) Ex. Assistant Teacher of Education
Department .Government Of Assam.

It is to mention here that SH. J.R.Chokroborty Ex SAQ could not be released from SSE
before his retirement duc o the order of Honb'le Supreme Court Vide arder No- 155087 dated ¢5-
02-1997.. Departrental Promotion Comsnitice also considered his promotion to the rank of Sub-
Area -Organiser before his retirement, as per the direction of Honb'le Supreme Courst
Accordingly SH. J.R.Chokroborty continued 1o serve in SSB till his superannuation as on 31-03-
199%( AN) on attaining the age of 3% years (fifty cight Years)

The order No- 17/SSBIA23(2; VOL-TV/2057 DATED 6™ JULY 1997 vide which St
J.R.Chokroborty Ex -SAQ SSB was ailowed to continue i SS8B up to the age of b~
superannuation i.c. 31-05-1998 copy of whick was also endorsed o you.( copy enclosed).

SH. J.R.Chokroboriv.cx-assisstant teacher. Education department .Goverment Of Assan
.on deputation to SSB joined in the organization on 15Y july 1966 as Cirele Organiser e wes

refieved of his dutics on superannuation from Government service on the aftemoon od &0 Miav
199¢ afier attaining the age of 58 years. ( copy of the order enclosed).

As per order contained in the Ministry Of Finance O.M. No-14( S5¥86/TA/T029 dlated G-
10-1986. the liability of the pensiou including the gratuity'should be bore in tuil by the Centra
sstate Government (o which the (iovernment servent penuanently belongs at the time of retirement
Vi xervice ! STLOJR.Ch tawdv v onfinmed av teacher Y Ele Directorat: Tt Secopte
Education. Govt, Of Assam.  fettar No-AAFC/2697 Dated 24-07-1978 - SHL LK. Cholgobary
Assistant Teacher was released from the cducational department. Giovernmient Of ssive o
deputation to SSR Vide Dirccin € Secondary educaion . {rovt, Of Assami,  lotter o
AAP AL T65/25 Dated 15001946

, |
y ! Contd.- pa-

&



o -3h- .
It is therefore requested for amanging payment of pensionary benefits to the officer in
. # / the bight of above. Scervice Book along with Supreme Court Order and Peaxion Papers with al:
reievant documents and orders are enclosed herewith tor turther nocessary action plca.\n

Your's faithfully
;

/

(B.K.Chakrabornty)

Arca Organiser{ ADM)
Shillong Division.

Enclo:- (Total 66 Pagcs.)
1. Service Book.( Throc pages)
2. Pension Papers.
3. Copy of the Honb'le Supreme Court Order No-155087 and 187580 Dated-05-02-1997.
4. Copy of release order on superannuation of SH. J.R.Chokroborty Ex- SAQ, SSB.

Copy to,
Jgint Deputy Director ( EA-I), SSB Dic. New Delhi for information pleasc.
H. J.R. Chakraborty Ex- SAQ, SSB Longai Road Kanimgan; for information.

A 4
A e
[/{/L‘.\g/" e
(B.K_Chakraborty)
Arca Organiser{ ADM)
Shillong Division.
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0/0 the Dy Inspector General,

338 31Q Muzaffarpur, Mishra Bhawan, -

Raar 8rikrishna Modical College &
Hospital, (nanagar-824004(Bihar)

Dated the 1aWen peb, 03,

To
The Dy Director of Accounts,
PAO 838 (MHA)
Eagt Block Ko, IX, Level é,
R K Puram, New Delhi 110066,
8ir,

Eith roference to DO S3B%as Memo. Mo, 14/38B/A2/2000
(19)407~08 Gated 23,1.2003, the penaion papers alongwith wiwix
- relevent documents in respsct of 8h J.R. Chakraborty, ax-SAC
who has retired from gervioce waf 31,5,1998 Afternocon are
sncloged herewith for favour of further action at your end

plaeace.

. DG 338 vide above roferred memo. Mo, 407-08 dated
23.1.03 has intimated that the pension case of Sh Chakraborty
ex-3A0 has already been doccided by the Govermmaent amd it is
being released shortly. ,

1

4

Yours faithfully,

Enclos (total=66 peges) ) /" ‘ -
l.8ervice gheet-3 pages

- 2.Pension papers
3. Copy of the Honb'lae
" Supreme Court Order MHo.155087 & 187580

- dated 05,02.1997.

4, Copy of yuloase order on sauperannuation

of 8h J P. Chakraborty,ex-3A0 83D,

By, gnapcctor General,

Copy to i~ . .
1.:Tha Aseistant Director (RA I), §3B HOr, Kast Block
Wo. V, R K Puram, New Delhi 110066 wrt 85B HQr.

©.14/85B/A2/2000(19) 407-08 A4td,23,1,03.

Q’ﬁ’b - . 'Memo. N
3?& §>9 ’ V:;)The Area Organiser (8), PHQ Patna, Bihar, :
. ~3. Bhod J.R. Chakraborty, Retd, SA0, 553 "Sushamuas
. ' : Longail Road, 70 & Dist. Karimganiy

. 4. P.C. 838 8HQ Muzaffarpur. co e

( o
N \: {(7(. "(’o’{?‘ '3”9_}:':

Dy Inupector General,

G Faea £ wmgen

Ho. x:g{(o-n/&n/o:/ ARRYPRRENY ANNECURE-':VZ

R
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!
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Aenam,Pin-788702, "}
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applicanc{s):

Responuent(s):
auvocate £

. J
advocate for the Respondent (s) @ & .

or the Applicant(s): 2

( sEbE RULE - 4 )

" CEN.RAL ‘
GUviinanil 1 B i
CLLIGATT T

ORU SHL‘:JT

origin-l Application RO 3
Misc. Petition No.
Contuipt Pocition No.
Keview Applicetion No.

oL (O

v ows 1t e g ——— ———
o ——nry e o
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e e e et @
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v e A
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Ui THISTRATIVE TRAGUTAL
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g 0 Bendeey edp gty L
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Triounal

2.

' Yeard Mr.B.Chakraborty,

Chowdhury, Vice-Chairman,

e e x Ordur of th
NOL S oL the Rbgl“’tfy i bete ':‘ vrder o8
S g 25.4.2003 Presant: The Hon'ble Mc.Justice D.N,

R

7 Vo T S

appearing for the applicant and also ¥—.5,
Deb Roy, learned Sr.C.G.S.G.

The issue relates to payment of re-lral
benefits, The applicant retired from scmrice.
on 31.5.1998. ‘
lay in releasing the retirel benefits,
applicant has made this application przyirg:
for an appropriate direction on the 268000~

dents,

to0 Divisional

In view of the inordinei:

mit the pension papers: of the applicar=
P.A.O., SoSeB., M.H.A, for immedis¥e =

-~

K

Lot

of post retiral benefits to the appliza~t.

Con”d.

3

was taken by S.S.B. to process the pens. .2
and other retiral Bbnefits admissible
applicant. Accordingly directions wes . =:
.Organiser, Shillong te -v

o]
.

e

se

-

e

S e

In the written statement also the res.
pondents stated that edministrative c¢aefston 4

-~

learned ccunsel
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’ 4{/ Contd.

e 25,4.2003 Mr.B.Chakrabort:, learned counsel
fcr the applicant has placed before me
an order No.E.l1/9-2/SD/03/1174=77 da*ed
10,2.2003 which re:ds 3s follows:-

"With reference to the DG SSB's
Memo No.ld4/SSB/A2/2000(19)407-08
dated 23,1.2002, the rension papers
-alongvith relev'nt documents in re-
spect of Sh.J.R.Chakraborty, ex-Sa
who has retired from servisze wer
31.5.1998 Afternoon are enclosec
herewith for fiv,ur of further
action at your end pleiase.

DG SSB vide 1bove referred memc _No,

407-08 dated 213.1.03 has intim. .=
that the p-nsion c¢ise of Sh Chzaii-

borty ex-~SAO his already been dsci-
ded by the Gov. rnment dnd it is
being released shortly.*

Since the authority, ifter much celly
had tiken up the issue 3nd passecd
appropriate ord-r, it would not -a
appropriate to pass any order 3y the
stage. The 3uthority has 3already
taken steps for releasing the retiral
benefits to the 3pplicant, It is e =
pected th)t the respindents authoTity
shall release the retiral benefits
with utmost expoedition with:ut anv

further deluv,

Subject to i+ observiti ns made

. above the applicsticon st :nds disposed of.
Th:re shall, howev r, be no ordsr 3s 1o
costs. i

3/ VICE CHAIRMAN

AMespus., Nen z . g0 -

C>€P;/ égjvﬁ | /w¢h/9cna ) AL Ao N S
J’A/bv \72)5‘ (w C/\M:m wv’p67 Rg pllens -
”Su.s"cmm Lom PR ﬁ’\mc) ’szw\(;\_m;, oo s s

}(&LhLJnafanr - A%xtsa»ru
o) e A Bl /Qn/, Svicg.se AT



PAY & ACCOUNTS OFFICE
SPECIAL SERVICE BUREAU (MHA)
EAST BLOCK-IX,LEVEL-VI,
R.K.PURAM,NEW DELHI-110066.

PO Mk ) SN A0 SSURN S 2R -0 - \ . REGD.
5 : \ ‘!.‘4{ Saend i

) ,
The Tty B o Aceounts QT Micer,

ool el Pornesifone necounting OF MHMee,
P3leaele <11 kool Complex,
. Ceboi b, Flace, Mew dalhvi-11006464.
G, .
O Poension Picsgnent Order o Favour of Sh.  J.R. CHAKRABORTY
et Jen et whiicle e aiwven holoew ion Torwardeot  benowi Lh (oo
Arrangincy pseanervks .
1 P Moy & Db : 25201 0% 0GR 7
(e ol Hermsion . SRRSO N T O
AC0) Oanean !l ol Basio Pension (5. 4772/~
Prelb el o it it vy Dereatexiy Wi LD Do ochori ssed bl e ,
(8 iunily  Mensico in the event of cdeath of Hersioner .
erabvariceat fabe R 477 ',f./"'“ . N
Lrrler S0 =Le200%  or 7 owerrs whiahever is e prdd  Lherem o
ot ) ot o e e SRV ey bl PNV CHOBIEECNRTTY il heas ety one
et ciage whichevoer 1g earlier oo e

4 0 Dedle of Commencemant of Mension - 1-6-1998

) Mewne G Bank - STATERAMC OF TR A . ..
Reanehe -~ KA LMGAN : '
logalion & Code No. - - 0109 . Coe
ot No. - ’ C/az1EN

Dt - - 4
- Sthate - ASSAM
e Committation not applied with reoarks that commatation papec:s

" received without Medical Ground hy this office. o
e et ——— e T T e —— e — T e e -

N T mm e T

alltachard to Fension Faynant may he made subiject Lo The

ecifiaed in the PRO as well as. 1n the CCS(Pensmion)
sy Rul es .

ol e
concld ot s
Peraless anel I're

Yours Faithful Iy

$d-
. Ko it e )
FLODRRECTO O SO CILE

l"
~
3

BR. AT

Pl s =40 (Pensionar & Disburser™s Portion)
2. Preato. .
Zospocimen Signature SLipSHeight Toentification Mk,
4.0 ion of the pansion indicating Nane aod ol l adddeames of

The authorized Public Sector Banks.
. . Y

Cont.2.
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‘ENSION PAYMENT ORDER
(XFA W WA FT W)

¥ PN, 333‘7—|30\$UPN (Pensioier’s Portion)
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/ ~ Fromj= J,R,Chakraborty,

/ Rtd, Sub Area Organiser,ssB,
"SUSHAMA* LONGAI ROAD, |
PoOok Dist-K ARIMGANS =785712, ASSAM,

ILR A/¢,N0,616, -
No .PEN/ 2003/47~ Dated, the 18th Sept,'03,
To e
The Sr, Asstt, Director,
PAOySSB (MHA) ,
East Block=IX,LeveleVI,
BaK.Purgm,New Delhi-66,
Subs=PPO No,25%1 03 0681 7
and_No,pN/33p/ 29 0/3UPN,
sir,

, With reference % gbove, I have the homour to ‘state
that, some discrepencies ocour in the above PPO gnd the
pensioner's portion in my case and these have affected the

Cadculotiroencaliation of my pension, Gratulty ete, '

Tdiength.of service s» In page 3 of the PPO-Persioner's

portion Col.5, the date of my entry fnto Gove, service has
been noted as 15-7-1966, But this date relates:only % my
Joining 3B, in continugtion of By service in the Assam

State Govt., where I joined on 25,11,1959 (AN), Hence, the ®
tal length of service till 31=5-98; is 38 years 6 months

5 days and not 31 years 10 months 17 daya.

2.Lncrement s My armual increment due on 1-10+97 has not
been given on page 4 of the PPO-Pensioner's portion,

3«liggve Salary 3 No mention has been made of the leave
salary. I have got enough leave t my credit to admit the
1l quota of leave encashment, '

boCommitation s I submitted my option for 40X commutation
along with my pension pepers, submitted in Februarytos,
about three months before retirement, Hence, the question of
Medical ground, as mentioned in your Memo No,PN(S3B)/21%/
SUPN) /2269-92, dt., 318t JUly,2003; is not applicable in my
case, However, kindly intimate as % what I am ® do now,
get the benefit of oommutation,

@r\ Oontd. coP/Z.
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5., In view of the DACS, Memo No,GE.X/A/267/2094~98, dt,

29th Sapt.?97, sddressed ® the Asstt, Director (Ea) SSB DTE
(copy enclosed), it is obvious that my prayer for permanent
sbsorption has been granted., In that event, 2(two) more
years will be added t my length of service, end will favour-

. ably modify my last pay,gratuity, leave salary etec.

1 sm, therefore, to request you % kindly remove
the above discrepencies and issue your kind orders to the
eppropriate suthorites for correction, at en early date and

oblige.
Yours faithfully,

Bnclogs § ( five) sheets,
(J.R.Chaknborty)

Retd, Sub-grea Organiser,3SB
No ,PEN/ 200%/18 Dated 18th Sept,'03

Copy forwarded ¢o 3~

The Director Gsneral,3+8.B,New Dalhi, with the prayer
% endorse me with g oopy of the kind orders ebsorbing me in
SSB, Shri T.N.Deka,Retd Sub Area Organiser was p*emanenﬂy :
nb&%bed We@e Ly 50:6.19765 at the fnitial wmﬁ,\&nn of the |
S3B Jr.Executive Service Rules, ynder identical clmmstanceé
under 3SB Directorate order No¢1/63=Misc, (%)Assan (21)=-I1I |
dated 18.8.87 (copy enclosed). '

§ JoReChakraborty) -
- Retd, Sudb Area Organiser,SSB
Longai Road, Karimgan}

Assgme

£33
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: J,R, Cnakravarty,
ﬁetd Sub~.Area Organiser 8.8.B.
"SUSEAMA" Longai Road,

,Karimgarg,78871 2, Aceen,

NO, EBN/2003/19 Dated, tbe 220d Oot, 2003,
e . T e e

20

= - -

The Director Gemerel, SSB,
Eegst Block.V, New Lelhi.66,

:~ My Regd. letitsr Ko, BE/2003/18 dt, 18.9,03.

¥ith reference to above, I heve the honour to state that
in visw 0f The TACS lstter No,@B.1/A/267/2094-98,dt. 29.9.97,
a¢-re3sed Yo the Asstt, Director (BA), SBB,DTE (Copy encioeed), it

i85 obvious thet my prayer for Purmancnt absorption hes been granted,

The kind order regarding absorption is the moet imnortant documwsnl
zsguleving my whole Bervice oareer, I em, therefore, to request yon
t0 kindly endorse mo with & ocopy of the oxder, in cese my long
ctanding Preyyr for edbsorption ha® been acceded to,

Further, I beg to state that I heve not yst received my
#fatuity, a8 mentioned in PAO,SSB letter Bo,PN(SSB)/2130/SUBN/2269-
92, &t, 31.7.03. Agein no mention has been mede of my LEAVE SALARY,

1 am, thexefore, to request jou to kindly issus your kind.

oxdex “egerd /my Pormenent gbsorption to SSB and e1s0 pess your kind
orders, relea,aing my gratuity, leave salary and otler monetery
bensits gnd oblige,
Quelo | (en)

Yours feithiully,

( J.R. Chakraborty )
Hetd, Bub-Area Urganiser ,SSB,

No.¥EN/2003/20 Dated, the 22nd Qot,03,
Covy forwprded to ;- '

The osr, Assit, Dirsctor, PAO,SSB(MHA), New Delhi.66 in continu..
atiocn of my repre.sente,tion No WMR/2003/17, dated 18th Sept,03;
ogether 'with e copy of D,0, 83B Brillong's No B ,1/92/8D /691217,
dt, 25-6-98; t0 shew my option for 4¢0% Commutation, Submitted elong
with tbe Pension Papers before retirement, An early eotion is

30licited,

ewele R (Tiw) shoels,
( J.R, Chekraborty )
Retd, Sub.Area Urgeniser,35B,

EELEER

bO
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/ ll"rﬁ i~ J.R. Chakravarty

fletd. 3ub-Area Urganiser, S.S.B.
tSUSHAMA® LWN GAT ROAD. .
PO, /picst, Karlmgand - 7u8712. 3.

Assam,.
NU, PEN/OL/ -4 2, Dated the ¢ard. Dec/ 2004,
ToO : The Mrector Gmeral, S.5.B8.

isagt Block - V.
R.k. Puram, New-Delhl - 66.

ner : My representationsg -
1) No. "PEN /03/5 dte 9. 3.03 %%%%%%P.E' g)_gy__t_o Speed po:it,
2) No. PEN /03/7 dt. 26.5.03 DG. SSB.
3) No, PEN /03/8-9 dt.24.6.03, NG. SSB. PAO~SSB.
4) No, PEN /03/10-11.dt.12.7.03 DG  SSB. PAO-SSB.
5) No. PEN /03/14. dt.26.6.03 DIG. MZP, ———— Speed post,
6) No, PEN /03/15-16 dt.10.8.03 Jt.D.De SSB.HQ Ao staff PZp.
7) No. PEN /03/17-18 dt. 18.9.03 Sr.A.D. PAO. DG. SSB.
8) No. PEN./03/19-20.dt. 22.10.03 DG. SSB. PAO SSB.
9) No. PEN /OL4/23-24 dt. 10.2,04.  DG. 5SB. PAO  SSB.
10)No. PEN /04/25  dt. 12.3,04  DIG MzP.
11) NOLPEN /04/2627 dt. 1.4.04 AQC. Araria PAC 553
12) NOJ.PEN /04/29-30 dt. 2.6.,04 DG. SSB. PAO  SSB.
13) NOJPEN /OL/31-33 dt. 2.7. Oh  DG. SSB. PAO, A0 ARA,
14) No,PEN /0L4/34-36 dt. 9.7.04 AO.  ARA. AD 55B  1iQy 3T+ A- Do PAO.
15) No. PEN/O4/ 3 dte 12.8.04 AO  ARA.
-6) No. PEN/O4/%-46 dt. 2.8.04 DG. SSB. PAO SSB.
sir,

I have the honcur to state that my pension case was decided by the
govemment in the mnth of Jixvuary, 2003 as intimated in Dirccto--
rate General letter No. 14/S5SB/A2/2000 (19)407-08 dt. 23.1.03. I
received my pension in the month of Oc¢ctober, 03, with some dizcre-
pencles in the calculation thereof;)as poin ted out in my representa-
tion No, 17-18 dated 18-5-03. The discrepencies have not yet been.
corrected, nor have the Other pengionery benefits, been released, '
desplte such a large nuwaber Of representationg (under rafaruice; vvei
last one year aad a half,

contd... 2
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hat osir, my gra tuk ty, Leave salaly, commutation etc. are
sti awal ted although all the relevagit papers have bawi {ui=-

nished from my end, as desired. 1 knocked at various Head

quarters, as directed; but 1o no avall. It is most unfortunate

that a govt. servent retired, long back; has bem walting
indirinitly for pensionary ben efits. .-

That sir, I yet do not know my status in the pepartment,
I retired from. I have not been intimated whether I have been
receiving pension from the central govemment as a deputation-
1st ( en outsider) from Assam Govt, (afrter 32 years of garvice
in _ssB). In that case I could be given pension on my retire-
ment asnd six yearg-long un speakable mysery; resulting in Xxed
{rrepairable physical, nental and mataial 10s3 could be
averted. Respected shri R.P. Kureel, the then pirecto& SSBi in
his order NO. u/ssB/Az/66 (74) pt. - 477 dt. 31.1.2000 ( page-
3(d) ; The Director of Accownts, Cabinet sec.di in  theldy

memo, NO.GE.I /A 267/ 2094-98, dt.2.9.99; The pivisional
urgaisor, shilliong Dlvi aton, In thelr leotlter NO. F.1/9-2/ 350/
2251-52 dated 5 th July 2002; contended that grant of pen sion
presupposes permanent absorption. Hence conversely)it is
prasumed that the govemment decision on my pen sion rollowed
order on penngent absorption, althdugh the formal order has
not yet been recalved. I'nce, I am to request you to kindly

in timate my position, vig-a- @is, the 5sB peptt. at & early
.date.

That sir, Hon'ble cen tral ministrative Tribumnal
Guwahati Bench, 1n their order dated, 25, 4. 2003 ( cOPY
enclosed) expected that » the respondent authority shall
ralease the retiral beneflts with utmost expéhdition without
eny further delay ". But the expectation ig belied due tO

guch inordinate delaye-

That sir, my thirtytwo year jong flawless service
career in the departnent was without a single adverse remark

in my ACRS; and wins marked by commendations, honourarium,

Medals ror dis tinguished perfonmaa ce; gid also nrduous JOobse

con t(lo .o 3.

o

|
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Performed at 1life r‘isk during the fateful year of 1971

( Bangladesh libaeration war ). All the supaerior Ufficers,

I served under, alway tallled highly of my performance. A
lettar from shri p.n. Thongchl, the then Area organiser

te the pivisional organiser, Silllong pivision (copy enclosed)

may be sn indicator in th¥s respect.

gut sir, inspite of all these, I have been dragged
to the court, time and . again; during the last twentyfive
years. md yet I do not know the reason, behind such a life-

long deprivation.

I am, therefore,hto request you to kindly issue such
necessary orders, as might be required to release all my dues

at an early date end oblige.

Yours failthfully,

ﬂ}{)}m/og

. (J.Re Chakravarty j

Enclo ; 2 (two) Retd. Sub Area Organiser, SSB.

(as dtated above).

copy forwarded to :-

he 3r. Asstl. plrector of Acvounts, PAO, S55U.

N ew Delhi - 661 ﬁ){
el ‘_’){X///o b

(J.R, Chakravarty )

Mﬁo Retd. Sub Area Organiser, S3B.
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FROM: J.R. CHAKROBARTY. - 'ZH No. PEN/05-06./4% |
Retd. Sub-Avea Organiser, SsB, -

Longal Road, Karingan;, 788712, Assam. Dtd.the_ﬁiﬁx-SGpt/OS.

A . | b4

The uvuiroector General, 5.7 .H.
East Block=.
R.K, Puram,Noaw LUelhi=66,

SUB:~ =Siatus_in the Department.
§ir,

I have the honour to state that I submitted a large Nurber of
representation over the years, on the above subject, but nothing is
heard in reply, Presunably because those did not reach your kind hand
and lost &n some interim stage. This possibility prompts me to0 write
in your name cover, with the prayer for your propitious orders, at
your earliest.

That Sir, I served in <SSR for long 32 veare and retired in may/%
1998, I received pansion in Oct/2003 ,Presumahly because, the Leptt.
took time to decide on my status. I was repcateclv told that as long

as I was considered a deputationist, I would naot get pension from the
central Govt. and that grant of pension presupnosed permanent absorpte
=ion. In this connection, the under mentioned correspondence among
many others, may kindly be referred to :=

a) Order issued by Respected Sri R.P. Kurrel, the then Director,
SSB, N0.4/5358/A2/66{72) Pr=~427, Ded, 33 «01.2703, Paga-3 (d)

b) The VACS, Mewd Mo, GEI/A/267/2094--98 Ditd. 29-09-1997, |
c) The tUivisinnal Organiser, Shillong vivision, Memo.No.E.I.9-2/SD[i
2251=52 Dtd. 05=07=2002. !

That &ir, it is obvious that the order reyarding the release of
my pension fcllowsd a favourable decision on my permanent absorption
in the Deptt.In zase it was possible to grant the pension,considering
me & deputationist (an out~sider):I could be given pendion immediately |
on my retirewent in 1998 and thus” irrepairable physical, mental and
material loss could be averted, I T

That 5ir, i have already incurred huge expendituie, towards'
postal registrztior and exhorbitant typing cost, on fruitless corres- |
-pondé@nce,which a retira person can hardly afford. I tnerefore, solicit
your favour of a kind expeditious reply on the .Subject.

I
I ain,therefore, to request you to kindly intimate me ths status.,
I held in éhe vepartment(S.°.B). In case my prayer for absorption,was
favourably considered, kindly iscue me with a copy of the Order , as
was done in cacse of Sri T.N. Deka( Copy enclosed) under identical .
clrcumstances. : |

For this act of your great kindness, I shall ever remain

grareful.

Enclo i 1 (ona) '
Yours faithfully,

nga%%q?/OY |
( J.R. CHAKROBARTY,)
Retd. Sub= Area Organiser, SSB,

Karimaan  A3SQm -
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NoJ14/3sB/A2/2001(19) 6
Governmant of Indila
Minlatry of Hame Affaira
Direqtorate General 535
"East Block=V, R.K,Puram

New Delhi-lloob6

. "
._Da;ed;khe.&g} February,20043

o e .

shri J.R.Chakraborty,
Retd.Sub Area Organiser,sSsB
'sUsiMa' Longal Road, .
Po/Distfoarimganj-788712

I ASSAM.
subject: Retilrement. benefits .
3lr,

- - Kindly refer to your letter No.PFN/2003—04/?3-
dated 10,2, 2004. 0n the subjcct cited above,

2. In this connection, it is to inform that -

you were allowed to continue till your superannuation for
the penslionary benefits At this staqe. not poaalbla to
consider for pusmanant absorption in the SSB,  In oxder

to relcase the graduity, leave salary and CGEIS, DIG

5S8R 5HA Muzaff rpur has already been dircted to claim

all duen,  The lLatoat posttion of the anae will ha

Ltntimatred Lmeediagtely on-recelpt reply fran sHO Muzat oo,

vou are.requested to correspond with
Dixputy Inapector General s553 SN Muzaf faorour to expodi o
the case as par your convenicncc.

Yours fal d)\f?u 1ly,

W

(5UnHASIE Bt An ) )‘)h
Assistant Dlrectoy(a~rI ).

J

O a4 uvo ep



g N T ey

Mo, 14/7°n/A2/2901 (17 )= Koo b
Goverimoent of Tndfa

Mintatry of e At falra
Dirrctarate General <30

Zant Nlock=Y, m.K.Pursn

Hew Dalhi-~110000,

Dated, tha  {/LNovembrr, 2005,

A TMO Rl D

Please refar €95 your letter HO;PPN/OS-OG/ﬁ’

dated 15/9/2005 and No.PEN/05-06/49 dated 15/9/2005
regarding absorption in %5B and Spocial NDuty Allowance,

2. You were not found fit for p rmancnt
abgorption in 558 and was allowed to continua in 55B
till retiremont on the direction of Supreme Court.
=3B have considered all direction pass~d by lon'ble
supreme Court and all financial bencfits have boen
given as admissidble. Jurstion of absorpticn in ssn
does not arise, :

K ns regards of Da, the same is not
admissible becuuse you were deputationist from
North Easter Region and never posted out of North
East Region. The SpeCLalngLxﬂAquw&gcgﬂgﬂg}leE
admigsble to Ceftral Ci¥crmment employecs having
All India Transfor Liablility on posting to NoEth
Eastern region(inciuding  Sikkim) from Suts{dm=the
region, ' ’ T

— e ———

(SUBHASH KUMAR) (!
ASSTSTANT DIRECTOR(FA=TT )

\
To
shri J.R,Chakraborty,
Retd,.sA0 sSB

Longal Road, Karimganj-788712
ASSAM,

* O &
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